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hae 	heard 	the 	I d( c'unseI 	for 	die 	applicant. 

MrS K .( )!ha. I (1 S1andin ( oiinse$ is drecfed to ta:e a cov of the ( ) A to 

serve on the fespoidenis. Accordiiwtv he has accepted and he is also directed 

to  	 trv  	 n m  

2. The ( ) A. is filed under Section 19 of the Admmistrativc tribunal 

Acr. 19.0 seeking the tol lowmv rehet 

direct the respondents to calculate the pension as per the last 

basic euioiuinent i.e. Rs.6900'- and the pension be 1ixd 
according iv and the arrear pension he paid with I 2•o interest 

II dirc 	itic tespondciits to release t1it rc.,A aniuuiii of D.C.R.G. 
e i'; .-1.-L 61 S-  medical altowances and other nensiollarv henefits 

\1d1 12 

iii and may crant such other reliet;reiieis he may he iifltied in 
I 	 I 	 •' I 

ule iacts aflU Cilcu] stU11Lts ut ilIc casc. 

4 	$ he apnhcant s a retired enipiovee ot the cspondents iiice he 

coiid nol get the reliral henel its, he has siihmi1ed his representation under 

Annexure- A 'S 	h ch he has relerred that he has received his .raflutv betic-i iti 

auiount 01 $ 	I 	I - on () 4 t 11 
	

As per the pay order,. an 

his $'eei) prajited ( )iI ol 	hich •n 1111ifli 0 t 



L 

Rs44.61 5- was deducted, Appltcant has a grievance of the balance amount 

which vas deducted. 

4 In the ( )A he has sought for the calculation ol pension as per the lasi 

basic emoumen1s of Rs)i i I 	lor this rebel he did not requested the 

tespcnidents br ca lculaflon of his pension based on the basis emoluments ui 

Rsô9( ) )- 

5. since the representation is at Annexure-A:5 dated 16407 is pending 

with the Respondents. I direct the Respondents to consider the said 

representation within a period of three mouths from the date of receipt of a 

copy of this order In respect of the calculation of pension based on the basic 

emoluments of Rs6.90( ):-. since the applicant did not made his representation, 

1 direct the Respondents to consider the O.A. to be treated as representation 

and take a decision in accordance with the rules within the said period. 

c4 'J4' 
ñ V'nh the ,hoe iiie nun this () A s di"pused ot  
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